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SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR MR. PAWAN DEV KOTWAL

Crim nal Appeal No(s). 1973-1974/ 2014

CH RAUNJI LAL AND ORS Appel | ant (s)
VERSUS

STATE OF UP AND ANR Respondent ( s)

(with appln. (s) for exenption fromfiling O T. and suspension of
sentence and office report)
Date : 03/03/2016 These appeals were called on for hearing today.

For Appellant(s) M. Sanjay Kr. Dubey, Adv.
M. Rajiv Ranjan Dwi vedi, Adv.
For Respondent (s) Ms. Archana Singh, Adv.
M. Ardhendunmaul i Kumar Prasad, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER

Respondent no. 1 is duly represented.

Despite | ast opportunity having been granted to the appell ant
for filing death certificate of respondent no. 2, sane has not been
filed.

As such, Registry to process the matter for listing before

Hon’ bl e Judge-i n- chanber.

( PAWAN DEV KOTWAL)
Regi strar
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